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Sbrimati Maftda Ahmed: May 
know whether the Government have 
any infonnation why the Salvage 
party was sent to the burning vessel 
when it had already been declared 
abandoned and whether any enquiry 
has been instituted to probe into the 
matter? 

Shri Raj Bahadur: I sincerely wish 
could answer, but I om not in a 

position to do so, particularly because 
it is a subject matter of enquiry and 
unless the enquiring officer expresses 
any opinion about it in the report 
which we expect, it is not wise for 
me to say anything about it. 

Shri Muhammad ElJas: Under the 
Sea Vessels Act, no ordinary cargo 
ship is allowed to carry explosive 
materials. May I know why the 

Indian Navigator was carrying explo-
sive material as a result of which fire 
broke out and valuable lives were 
lost? 

Shri Raj Bahadur: In the que.rtion. 
the hon. Member assumes certains· 
thingS which I am not in a position 
to deny or affirm, because it is, again, 
a matter of enquiry, what type of" 
cargo this Indian Navigator was; 
carrying. 

Shri IDdrajit Glipta: I find from the 
statement, there is mention of com-
pensation paid to survisors. May I 
know whether any compensation has. 
been paid to the families of the 13; 
people who lost their lives, because, 
I am given to under5tand according 
to terms of the contract, their families 
are entitled to Rs. 17,000 each as com-
pensation? Has this amount been. 
paid or not? 

Shri Raj Bahaclur: There are three 
categories of workers involved nor-
maly in such compensation cases: 
crew, who are entitled to compensa-
tion under the Workmen's Compensa-
tion Act, officers who are entitled to 
compensation under articles 10 and 111' 
of the agreement with the Maritime 
Union of India and dependants of. 
cadets in which case compensation is 
awarded ex-gratia by the companies 
concerned. Under all these three res-
pective categories, dependants of the' 
unfortunate victims are to get com-
pensation. 

Sbri Indrajit Gupta: Have they re-
ceived compensation? 

Shri Raj Bahadur: I cannot say 
whether they have received compen-
sation. I think steps are being taken 
to expedite payment of compensation .. 

Sbri RaghUDath SinCb: It appears 
from the papers that salvage t ~ of 
the U.K., France and tile Dutch were· 
also present there. May I know whe-· 
ther they dared to s ~ this Indian 
ship? 
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Shri Raj &hadur: It is too much 
fOr me to say before we get in this 
matter a report from the officer who 
has been appointed to enquire into 
the unfortunate tragic accident. 
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Mr. Speaker: The latter portion 
was asked. 
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Mr. Speaker: Next ~st . 

Shri Hem Barua: May 1 !lsk a ques-
Han? 

Mr. Speaker: Shri Hem Barua came 
-late. 

Shri Rem Barua: I am ;Qrry. :'vlay 
know how long this enquiry com-

mittee would take to enqUire into the 
accident and whether any preliminary 
information is gathered from those 
people who have survived this catas-
trophe? 

Mr. Speaker: He said that the en-
quiry is there. 

Shri Raj Bahadur: There are two 
enquiries: one about the Indian Navi-
gator and the other about the Indian 
success relating to the 13 officers or 
men who went in the salvage party. 
Both the enquiries are or will be 
proceeding. It is not wise for me to 
anticipate the findings and results of 
the enquiries. 

Protective Foods 

*52. Shri V. P. Nayar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
availability of protective foods has 
not recorded any increase in per 
capita consumption since the com-
mencement of the First Five Year 
Plan; and 

(b) if so, the reaSOns therefor? 

The Deputy Minister of FOOd and 
Agriculture (Shri A. M. Thomas): (a) 
No. Available infonnation shows 
that there has been some increase in 
per capita availability of protective 
foods like milk, fish, eggs, meat, oils 
and fats and pulses since the com-
mencement of the First Five Year 
Plan. 

(b) Does not arise. 

Shri V. P. Nayar: Do I take it from 
the answer of the Deputy Minister 
that the relation between nutriticmal 
disorders and protective foods has 
registered any remarkable change 
during this period? 

Shri A. M. Thomas: Yes. Ther!' has 
been some change. For exampl<,. in 
the matter of fish, it was in 1951, 1'86 
kilograms per year. The available in-
formation is for 1958. It is 2'31 kg. 




